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Dated 
5 J A N 19.89 

kPPLICATION NO (s) 	 789 	 188(r) 

W.f'.NO (s) 

fppiotJ) 

Shri Stephen Thompson 

To 

t. Shri Stephen Thompson 
z/o Shri V. Thompson 
280/7, M.K.N. Road 
Alandur 
Madras - 600 018 

2, Shri K. Gangappa 
Advocate 
No. 11, 2nd Main 
Cand hinagr 
Bangalore - 560 009 

3. The Chief Engineer 
Civil Engineering Division 
Department of Space (ISRO) 
'F' Block, 9th Floor 
Ceuvery Bhavan 
.Kempegowda Road 
Bangalore - 560 009  

Respondent () 

V/a 	The Chief Engineer, Civil Engineering Division, 
Department of Space, Bangalore & 2 Ors 

4, The Deputy Secretary 

Department of Space 
'F,  Block, Cauvary Bhavan 
Kempegowda Road 
Bangalore - 560 009 

S. The Secretary 
Department of Space 
3rd Floor, Loknayak Bhavan 
New Delhi - 110 003 

6. Shri M. Vasudeva Rao 
Central Govt. •Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclbsed herewith a copy of 

passed by tis Tribunal in the above said application(a) on 	19-1-89 

titPUTY REGISTRAR 
(JuDIcmL) C 



made the following: 

ICAR 

1_, IN 

' inistrative Iribunals Act of 1985 ('the Act') the 

In this application made under Section 19 of the 

CENTRAL ADMINISTRATIVE TRIBUNAL 

B AN 6 A LOR C 

DATED THIS THE 19TH DAY OF )ANUARY, 1989 

Han' ble Shri 3ustice K.S. Puttasuamy, Vice—Chairman 
Presen& 	. 	 and 

Hoa'ble Shri L.H.A. Rego, Plember (A) 

APPLICATION NO. 789/1988 

Shri Stephen Thompson, 
Engineer, S.C. 
Civil t.ngineering Division, 
Shar Centre, 
Sriharikota. 	

.... Applicant. 

(Shri K.. Gangappa, Advocate) 

U. 

1 The Chief Engineer, 
Civil Engineering Division, 
Department of Space (ISRO) 
F.Bloók, 9th Floor, 
Cauvery Bhavan, 
K.G. Road, Bangalore. 

The Dy. Secretary to Govt of India, 
Department of Space, F. Block, 
Cáuvery Bhavan, K.G. Road, 
Bengalore. 

The Union of India 
rep, by its Secretary, 
Dept. of Space, 
New Delhi. 	 •,,• 	Rspondet. 

(Shri N. 'Jasudeva Rao, C.G.A.5.C.) 

This application having come up for hearing to—day, 

applicant has challenged order no.3/2(4)/81—I(V)(Vol.III) 

dated 15.2.1988 (Document no.24) of Government of India, 

E 

compulsorily retiring him from service. 
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At the material time the applicant ae working 

as Engineer 'Sc' in the Civil Engineering Division of 

the Department of Space, at Sriharikota. When he was 

so working he remained absent for different long paii—

ode. On that, the competent authority initiated dis 

ciplinary proceedinye against the applicant under the 

Department of Spaoe Employees (Classification, Control 

and Appeal) Rules, 1976 ('Rules') which are in pan 

atenia with the Central Civil Service Classification 

Control and Appeal Rules of 1965 (ccs). 

When the said disciplinary proceedings were 

pending against him, the applicant moved the Government 

to permit him to voluntary retire from service under - 

Rule 48A of the Pension Rules (Pension Rules) which was 

not allowed on the ground that No he did not have the 

requisite qualifying service, the validity of which was 

challenged by him before the High Court of Karnataka in 

Writ Petition no.21397/86.. On the constitution of this 

Tribunal, the said Writ Petition was transferred to 

this Bench and was registered as Application No.1028/86(T), 

Can 1 .5.1987, we dismissed the same upholding the plea 

of the respondents. 

On complying with the rules, Government by its 

order dated 15.2.1989 concurring with the report of the 

Inquiry Officer who found the applicant guilty of 

charges levelled against him, imposed on him the.penalty 

of compulsory retirement from service. In this appli-

cation made on 24th May, 1988 the applicant while cha—

ilenyiny the said order of Government, had sought for 



2 more reliefs which read thus: 

to direct the Respondents in view 
of the present observations of 

the Union Public Service Commission 

in terms of Rule 48(A) (2) of C.C.S. 
(Pension) Rules, 1972 and as matter 
of consequential relief, to declare 

that the Applicant has retired vol.. 

untariLy as on 5.1.1983 as a result 

of statutory application dated 

4.10.1982madg by the Applicant 
under Rule 48(A) of C.C.S. (Pension) 
Rules, 1972 since he has completed 
20 years of Service under Rule 48(A) 

(2) of C.C.S. (Pension) RuLes 1972 

with all terminal benefits. 

to direct the Respondents to pay the 

terminal benefits immediately as the 

Applicant is suffering from 1983 

Uithout any terminal benefits due to 
him; and thus render justice." 

On an examination of these reliefs, the office pointed 

that these reliefs were barred by £,'jdicata . On 

hearing the learned coL.rnael who appeared for the appli.. 

cant on 1.6.1988, we made an order in these terms: 

" Applicant by Shri K.N. Sadagopan. 

We have heard the counsel on the 

office objections. Prayers 2 
and 3 made by the applicant, in 

the present aPplication, were 
agitated by him in A.No.1028/86 
before this Tribunal. Or, 
1.5.1987 a Division Bench of 

this Tribunal, consisting of one 
of us (KsPvc) declined to grant 
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the same. In this view, pra-

yers 2 and 3 are barred by 

res-ludicata and cannot be 

allowed to be agitated here. 
is, therefore, uphold the 

office objections and reject 

prayers 2 and 3. 

As rearda prayer no.1, 

it undoubtedly calls for fur- 

ther examination. We there-

fore, admit this application 

to examine prayer no.1 only. 

Notice to respondents. 

Call, on 5.7.1988." 

On terms of this order, which has become final, reliefs 2 

and 3 which are already rejected cannot be examined by us, 

ijith this the only question that survives for our 	consi- 

daratian is the challenge of the applicant to the order 

dated 15.2.1988 of Government, which we now proceed to 

consider, 

Shri K, Gangappa, learned counsel for the applicant 

contends that Government should have parnitted the appli-

cant to Voluntarily retire from service instead of imposing 

on him the penalty Of compulsory retirement from service 

under the Rules. 

Shri. M. Vasudeva Rao, learned counsel for the rae-

pondents soujht to support the impugned order. 

In our order dated 1.5.1987, we have left oper, the 

question of disciplinary proceedings pending against the 

applicant. On that as also on the conclusion of 
disciplinary 
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proceedings, it was open to Government to impose 

on the applicant the penalty of compulsory retirement 

from service, On this, and the earlier orders made by 

us; we cannot.uphold this contention of Shri Gangappa. 

9. Even otherwise, the applicant had earlier 8ought 

for voluntary retirement which had noL,.!,aiowed. In 

the impugned order, the applicant had been compulsortly 

retired from service. Whatever be the effect of the 

imougned order on the Pension and other retiral benefits 

due, the applicant had really achieved the object of 

quitting Government service. On this view also, we find 

no justification to interfere with the impugned order 

of Government. 

On the foregoing discussion, we rejetthe challenge 

of the applicant to the impugned order of Go'vernment. 

Shri Ganappa complains that the retiral benefits 

due to the applicant in terms of the order made by Govern-

ment on 15.2.1998 had not so far been settled and paid 

to him, and there was no justification to withhold them 

or indefinitely postpone the same. 

11. Shri Rao does not dispute that the competent 

hority had not so far settled the retiral benefits 

\ 
:' 
-,- 
	 ) 	

e to the applicant. 

N VG 

12. We have earlier Seen that the order for compul-

sory retirement was made by Government as early as on 

15.2.1988. As it is nearly one year had elapsed, Sn the 



normal circumstances, the authorities should have settled 

the retirat benefits due to the applicant by this time. 

As this had not been done by them so far, we consider it 

proper to direct the respondents to settle the retiral 

benefits due to the applicant with expedition and in any 

event on or before 30.4.1989. 

13. In the light of our above discussion, we make 

the following orders and directions: 

(a) We uphold the order of compulsory 

retirement made by the Government 

on 15.2.1988 and dismiss this 
application to that extent. 

j c 
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(b) We direct the respondents to se-

ttle the retiral benefits due to 

the applicant in terms of the 

order of Government dated 

15.2,1988 with all such expedi-

tion as is possible in the cir-

cumstances of the case and in 
any event on or before 30.4,1989. 

14. Application is disposed of in the above terms. 

But, in the circumstances of the case, we direct the 

parties to bear their own costs. 

— 0 SA. 
VIC-CHAIRrIAN 

I 

MM8R (A) 

mr/Mrv. 

MNISTRATIVE 	 ..J 
BANGALORa  



CENTRkL ADMINISTRATIVE TRIBUNAL 
- 	 BANGALORE BENCH 

Commercial Complèx(BDA) 
Indiranagar 
flangalore 560 038 

Dated 25 APR1989 

I I IN 

	

	APPLICATION NO 	 789 	
' 88(r) 

W0P0  NO(S)  

pplioant , Respondent (e) 

Shri Stephen Thompson 	ti/s The Chief Engineer, Civil Engineering 
Division, Dept of Space, Bangalore 1 2 Ore H 

To 

 The Deputy Secretary 
1. Shri Stephen Thompson 

S/c Shri V. Thompson 
Department of Space 
'F' Block, Cauvery Bhavan 

280/?, M.K.N. Road Kempegowda Road 
Alandur 
madras 	600 018 

Bangalore - 560 009 

 The Secretary 
2, Shri K. Gangappa - Depattment of Space 

Advocate 3rd Floor, Loknayak Phavan 
No, 11, 2nd main New Delhi - 110 003 
Gandhinagar 
Bangalore 	560 009  Shri N. Vasudeva Rao 

3. The Chief Engineer 
Central Govt. Stag Counsel 
High Court Building 

Civil Engineering Divjeion Bangalore - 560 001 
'(ISRO) Department of Space 

'F' Block, 9th Floor 
Cauvery Shavan 
Kempagowda Road 
Bangalore 	560 009 

/ 
I 

Suhject : SENDING COPIES OF ORDER PASSED By THE BENCH 

Please find .enc1rsed herewith a copy of 

passed,  by tbis Tribunal in the above said app1ication() on 	214'89 

DtPUTY REGISTRAR 

• Encl Z bova 
	 (JuIcItL) 	

} 
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In the Central Administrative 
Tribunal Bangalore Bench, 

Barigalore 

ORDER SHEET 

Application No....- 
789  
..- ........................ of  198 8 (r) 

4 

Applicant 

Stephen Thompson 

Advocate for Applicant 

K. Gangappa 

Respondent 

V/s 	The Chief Ehyineer, Civil Engn, DLvh., 
Department of Space, Bangalore & 2 Ore 

Advocate for Respondent 

M. Vasudeva Rae 

Date 
	

Office Notes 
	

Orders of Tribunal 

21 • 4 • 89 KSPV C/LHA A 1 

Orders on IA No.1 - application for ex— 

/ 	
of time: 

Case called. Applicant and his 

counsel absent. Respondents by Shri A.V. 

1.Rao. In this IA #he respondents have 

-! 	
sought for extension of time till.31.5.89. 

We are satisfied that the facts and dr 

cumstances stated in IA No.1 justify us 

I to extend time till. 31.5.1989. We, 

TRJL COPY 	 therefore, allow IA No.1 and extend time 

- 	
---. -.-- --fl 

t?flGlS1flA (J 

CENTRAL ADMIP41STATIVE 1RIBUNAL J 
BANGAL0Ra 

ri 


